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CENTRAL ADMINISTRATIVE TRIBUNAL.
ERNAKULAM BENCH

0.A.No0.230/2000

Tuesday this the 7th day of March,ZOOO

"CORAM

HON'BLE MR. A.V. HARIDASAN, VICE CHAIRMAN

HON'BLE MR. G. RAMAKRISHNAN, ADMINISTRATIVE MEMBER

" Nanda Kishore aged 59

S/o G.D.Banadha

Senior Administrative Officer,

Central Institute of Fisheries Technology,

Matsyapuri PO, _
Kochi. ' ' ...Applicant

(By Advocate Mr. P.V.Mohanan)
VS.

1. Union of India rep. by its
Secretary, Ministry of Defence,
Government of India,

New Delhi.

2. The Director,
Directorate General of Ordinance Seé4rvice,
-Master General of Ordinance Branch,
Army Headquarters, DHQ PO,
‘New Delhi.ll.

3. The Secretary,

Indian Council of Agricultural Research,

Krishi Bhavan, New Delhi. A .« «.Respondents

(By Advocate: None for the respondents)

The application. having been heard: on 7.3.2000, the

- Tribunal on the same day delivered the following:

ORDER

HON'BLE MR. A.V. HARIDASAN, VICE CHAIRMAN

When the application came up for admission today,

learned counsel of the applicant states that the
application would likely to fail on technical grounds and
therefore the applicant wishes to withdraw this
application with libe?ty ko seek.appropriate relief in a
proper application. Liberty is granted and  the
application is dismissed as withdrawn. No costg

Dated 7th March,2000

ADMINIS RATIVE MEMBER . ' VICE//ﬁAlRMAN
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